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KARNATAKA LEGISLATIVE ASSEMBLY
SIXTEENTH LEGISLATIVE ASSEMBLY
THIRD SESSION
THE KARNATAKA STAMP (AMENDMENT) BILL, 2024

(LA Bill No. 21 of 2024)

A Bill further to amend the Karnataka Stamp Act, 1957.

Whereas it is expedient further to amend the Karnataka Stamp Act, 1957
(Karnataka Act 34 of 1957) for the purposes herein after appearing;

Be it enacted by the Karnataka State Legislature in the Seventy fifth yearof

the Republic India as follows:-

1. Short title and commencement.- (1) This Act may be called the

KarnatakaStamp (Amendment) Act, 2024.

(2) It shall come into force at once.

2. Amendment of section 10A.- In the Karnataka Stamp Act, 1957,
(Karnataka Act 34 of 1957) in section 10A, in sub-section (1), the words “or by
demand draft or by pay order drawn on a branch of any scheduled bank” and the
words “or upon production of demand draft or pay order as the case may be” shall

be omitted.
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary further to amend the Karnataka Stamp Act, 1957
(Karnataka Act 34 of 1957) as per 2023-24 July Budget speech para number 321 to
promote good governance by prohibiting the collection of Stamp duty through
Demand Draft and Pay Order by the Inspector General of Stamps and Registration

and their subordinate offices and thereby prevent leakages of revenue.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative measure.

KRISHNA BYREGOWDA
Minister for Revenue

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE KARNATAKA STAMP ACT, 1957
(Karnataka Act 34 of 1957)

XXX XXX XXX

10A. Payment of stamp duty by cash in certain cases.- (1)
Notwithstanding anything contained in section 10, the stamp duty payable on an
instrument may also be paid in cash by challan in the Banking Treasury or
Treasury, counter signed by an officer empowered by the State Government by
notification in this behalf or by demand draft or by pay order drawn on a branch of
any scheduled bank. The officer so empowered shall, on production of such challan
and after due verification that the duty has been paid, or upon production of
demand draft or pay order as the case may be, certify in such manner as may be

prescribed by endorsement on the instrument, of the amount of the duty so paid.

XXX XXX XXX
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